FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF MB PATIL GOLD PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor MB Patil Gold Private Limited (Under CIRP)

2. | Date of incorporation of corporate | 16/11/2019
debtor

3. | Authority under which corporate debtor | Registrar of Companies, Pune
is incorporated / registered

4. Corporate Identity No. / Limited-Liability | U74999PN2019PTC187801
tdentificationNe- of corporate debtor

5. | Address of the registered office and | Rajaram Plaza, Main Road Madhavnagar,
principal—office—{if—any} of corporate | Sangli, Sangli, Maharashtra, India, 416306
debtor

6. Insolvency commencement date in | 28/07/2025 (Monday)
respect of corporate debtor

7. Estimated date of closure of insolvency | 24/01/2026 (Saturday)
resolution process

8. Name and registration number of the | Mr. Vivek Murlidhar Dabhade
insolvency professional acting as interim | IBBI  Registration No. IBBI/IPA-001/IP-
resolution professional P00306/2017-2018/10570

9. Address and e-mail of the interim | Flat No - 27, Rosewood A , 7t Floor Riddhi
resolution professional, as registered | Siddhi Paradise, Dhayari Phata, Pune 411041
with the Board Email: ipvivekdabhade@gmail.com

10. | Address and e-mail to be used for | Flat No - 27, Rosewood A , 7t Floor Riddhi
correspondence  with  the interim | Siddhi Paradise, Dhayari Phata, Pune 411041
resolution professional Email: mbpatilcirp@gmail.com

11. | Last date for submission of claims 11/08/2025 (Monday)

12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and Weblink:

(b) Details of authorized
representatives are available at
entry no. 13

https://ibbi.gov.in/home/downloads

Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the MB Patil Gold Private
Limited on 28/07/2025 (Monday)



mailto:mbpatilcirp@gmail.com
https://ibbi.gov.in/home/downloads

The creditors of MB Patil Gold Private Limited are hereby called upon to submit their claims
with proof on or before 11/08/2025 (Monday) to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial Creditor belonging to a class, as listed against entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against
entry No.13 to act as authorised representative of the class in Form CA - Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Vivek Murlidhar Dabhade

Interim Resolution Professional
IBBI/IPA-001/IP-P00306/2017-2018/10570
AFA Valid up to—31/12/2025

For MB Patil Gold Private Limited (Under CIRP)

Date: 30/07/2025
Place: Pune
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PUBLIC NOTICE

Matice is heretry given that Mrs. Jyoti D, Nagpal, ape 65, residing 21 Flat No. 1004 & 1004 &, Bulding
Lotus, Fower Valky, Wanawadi, Pane 411040 is the Witz of Late Mr Deepak L. Kagpal, who
expired on 22.04.2025 inkerstale was the Joint cwnes'member of the property a5 Iollows:
Flaf Ko, 1004 & 1004 A, on the 10th floor i Building Lobus in Flower Valley Co-aperative Hoasing
Saciety, situated at Village Wanawadi al 5. no. 71 & 73, Wanawadi, Pune 411040 The sociefy,
hereby invites ciaims ar objections from the heir oe heirs or other clamant or claimants odjector or
abjectors o the transfer of te sad shames and interest of fhe decessed member in the shames!
capitalProperty of the abave mentioned societies or any oiher objection of whaisoever
nature should intimate the same within 07 days of publication of this nofice, with documentary
prol Sesecd, Tallng which all such claims il any shal be deemed 1o have been wated and abandoned
and the “society shak compiebe the transaction withaut any reference theredo and a0 claim shal be
erieriained hereatter and the Sociely shal be free to bansfer the said 42 and shams pertaining
therata to Mrs. Jyoti D. Magpal. This is msued under bye-laws of the MCS Act, 1560
FLOWER VALLEY CO-OPERATIVE HOUSING SOCIETY,

a.Mo. 73 (Part) Village Wanawadi, Pune 411040.

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
MB PATIL GOLD PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor | MB Patil Gold Private Limited (Under CIRP)

2. | Date ofincorporation of corporate debtor | 16/11/2019

3. | Authority under which corporate debtor is | Registrar of Companies, Pune

incorporated/ registered |

4. | Corporate Identity No. / Limited—Liability | U74999PN2019PTC187801

IdentificationNo: of corporate debtor |

5. |Address of the registered office and'Rajaram Plaza, Main Road Madhavnagar,
prineipatoffice{ifany) of corporate debtor | Sangli, Sangli, Maharashtra, India, 416306

6. | Insolvency commencement date in respect | 28/07/2025 (Monday)

of corporate debtor
7. |Estimated date of closure of insolvency | 24/01/2026 (Saturday)
resolution process
8. |Name and registration number of the| Mr. Vivek Murlidhar Dabhade IBBI Registration
insolvency professional acting as interim | No. IBBI/IPA-001/IP-P00306/2017-2018/10570
resolution professional

9. |Address and e-mail of the interim|Flat No - 27, Rosewood A , 7th Floor Riddhi
resolution professional, as registered with | Siddhi Paradise, Dhayari Phata, Pune 411041
the Board Email: ipvivekdabhade@gmail.com
10./Address and e-mail to be used for| Flat No - 27, Rosewood A , 7th Floor Riddhi
correspondence with the interim resolution | Siddhi Paradise, Dhayari Phata, Pune 411041
professional Email: mbpatilcirp@gmail.com

11.| Last date for submission of claims ‘ 11/08/2025 (Monday)

12.| Classes of creditors, if any, under clause | NotApplicable

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional |
13./Names of Insolvency Professionals| NotApplicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14.| (a)Relevant Forms and Weblink: https://ibbi.gov.in/home/downloads
(B)Details of authorized representatives | Not Applicable

are available atentryno. 13

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the MB Patil Gold Private Limited on 28/07/2025 (Monday)
The creditors of MB Patil Gold Private Limited are hereby called upon to submit their claims with proof on
or before 11/08/2025 (Monday) to the interim resolution professional at the address mentioned against
entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.

A financial Creditor belonging to a class, as listed against entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to act
as authorised representative of the class in Form CA- NotApplicable.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/- Vivek Murlidhar Dabhade

Interim Resolution Professional
IBBI/IPA-001/IP-P00306/2017-2018/10570

AFA Valid up to — 31/12/2025

For MB Patil Gold Private Limited (Under CIRP)

Date: 30/07/2025
Place: Pune

WILIZITIA HDFC BANK LTD.

Reqd. Oifice : HOFG Bank Hotise, Senapati Bapat Marg, Lower Pasel (\West), Mumbal-400013
Pune Branch ;: HOFG Sank Lid,, HOFD Bank House, Agrl Depd., Groand Flear, WIT Mardthan
Building, Burd Garden Fioad, Cop Guroprasad Society, Puns=-417001

BY REGISTERED PDST WITH ACK DUE

Rel. No.: HOFC / KGC / SARFAS AAJU BHIMBAD SALVE /1 Date 22052025
To,
1. Mr. RAJU BHIMRAD SALVE (PRIMARY APPLICANT)
2. Mrs. JYOTI RAJU SALVE (CO-APPLIGANT)
Baolh reziding at Add. Flat Mo, 3, Building 8o, F-3, Nirmitl Housing Seciety, 500,
1347135 Apte Colony, Warje Malwadi, Opp. Universal Residency, Tal- Havedi, Dist
Pune-411053
3. Mrs. MANGAL CHANDRASHEKHAR PATTANSHETTI {GUARANTOR)
Add. 323 Onkar Prasad Apartmend, Khan Bhag Faujadr Galll, Sangll, Dist. Sangli-
41ed16,
Sir/Madam,
SUB: MOTICE UMDER SEC 13(2) READ WITH SECTION 13{13) OF SECURITISATION
AND RECOMSTRUCTION OF FIMAMCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT-2002,

The undersigned has been duly appointed as Authorzed Officer by the Bank in terms of
the provisions of Securitisation and Reconstruction of Firancial Assets and Enforcemant
of Securify Infarest Act-2002, herginaltar rederred o as “tha Act”, baralyy isseas vou the
folkowang nofics:

AL your request, HOFC Bank had granted Loan facilities amounting in total of
Rs.45,00.000/- (Rupees Forly-Five Lakh Only). You have also execuled refevant
speunly dacemant ocuments i raspact tharaol in yaar 2027 You no 1 i borrower, 218
co-borrower and no 3is Guarantor to the above loan facilities

You have also acknowladged subsistence of the Kabiity in respect of the aforesaid facility
by better and other documents from time to time.

Account |Loam | Dish. | Amewnt | Principle | . |Pes| DOher Mﬂﬂrm

Mo. |Type | Date | Fimance dues esesl] CRarmes | ag gy o
REMI0GS | Cash 1]

7827508 |oreditl My | 45000000 | 46185190 | 2664meas|oon| oo | Tenazass
Loan | 201
SOE0005 | Cash | I3

7828738 {Creditl My | 255000000 | 25,48 500,00 | & ss2ronn oo | mop | 44348000
Leam | 20#1

Ba3T5130) Term 03 Mayh o< 0 oo o | 15.00,000.00| 45383508 | 0.00 | 2.700.00| 1966544 08
Loan | 201

TOTAL 45,00,000.00 145, 31,441.90(27.10,832.53 0.00 [2,700.00{ 71 49, 732.43

The Total autstanding lability due and owing to te Bank as on 200052025 af this notice
iz B5.71,49,732.43 (Rupees Seventy-One Lakh Forty-Nine Thousand Ssven Hundred
Thirty-Two and Forty-Three Paksa Only) The operation and conduet of the aforesaid
finandial assistance had begoims highly Ifragular,

You have failed and neglected to pay and have committed defaudt in repayment of the
aforesald. secured debt and the debt has been classified as Non-Performing Assel (NPA)
for Term Loan MWo. 85315130 & Cash Credil Loan Wo. 30200057827596 and
20200057828738 on 10-12-2027 in accordance with the girectiva’puidelines ralating to
the &sset chassification issued by the Aeserve Bank of India conseguent to the default
committad by wou in repayment of principal debt and intergst thereon. In the
circumstances the Bank has decided to recall the advancas, Despite repaated raguests,
yau have faibed to repay the above folfowing dues/outstanding liabilites. The details of the
cradit facilities with outstanding dues and collateral security {Residential Flat) offered to
hank by Barrowar IS given hesaundiar:

Secarity: - A. Regisiered Mortgage Document with The Sub Registrar Gr. 1 of Vaijapur
Dist. Aurangabad having Document Mo, 18562021 dated 26th April 2021 & various other
docaments execilad in fvour of bank, Al fhat the paece and parcel of Residantsal 1l
Froperty description as per balow schedule

'ﬂ H;:':ﬂ':“ Type/Nalure Address of properly Area
Mr. Al that plece and Parcel of Flal Mo, 14, Brea
1 RAJU | Residential |First Floor, Building Mo, F-1, Nirmiti Go- | Admeasuring
BHIMRAD Fial operative Housing Society, on the land | 350 5q. Ft
SALVE bearing Survey Mo, 13401-8-1, 13411,
1351 and 135, situated at Warje
Matwadi, Tal- Haveli, Dist- Pune -4110538

Your outstandeng labikity dea and owing to the Bank d< on dale af (his nobee 13
Rs.71,49,732 43 (Rupees Sevenly-One Lakh Forty-Nine Thousand Seven Hundred

PUBLIC NOTICE

NOTICE is hereby given that the Original Agreement dated
5th August 1886 bearing Document No. R-1602/86 pertaining
to the property being Flat No. E-19, Amrapalishree CHS Lid.,
S.No, 217-B Yerwada, Pune 411006 (the said “Flat™) owned
by Mrs. Alka Anil Pathiyan, is Inadvertently lost/misplaced:

The report of the same has been lodged with Yerwada
Police Station on 28th July 2025 vide report No. 126205-2025.
Any personis in possession of the abovementioned document
Is/are reguested to handover the same to the undersigned
within -a period of 15 days from date of publication of this
notice, failling which, it will be presumed that the document has

been irretrievably lost.
Adv. Rujuta Pai
Rujuta Pal & Associates
8, Radhika, Kumud Nagar, 5. V, Road,
Goregaon (W), Mumbai — 400104,
MOB : 9820551462
Email: pai.rujutaiigmail.com

Place : Mumbai
Date: 30/07/2025

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL MUMBAI BENCH - IV
COMPANY SCHEME PETITION NO. C.P.(CAA)/116/MB/2025
IN

COMPANY SCHEME APPLICATION NO. 215/MB/2024

IN THE MATTER OF SECTIONS 230 TO 232 READ WITH THE COMPANIES
(COMPROMISES, ARRANGEMENTS AND AMALGAMATIONS) RULES, 2016;

AND
In the matter of Scheme of Amalgamation (Merger by absorption) between Mhitraa
Engineering Equipments Private Limited (“Transferor Company” /| “First Petitioner
Company”) and Ecoclean Machines Private Limited (“Transferee Company” / “Second
Petitioner Company”) and their respective Shareholders and Creditors (“Scheme”)
Mhitraa Engineering Equipments Private Limited, )
a company incorporated under the provisions of
Companies Act, 1956, having its registered office
at Anugraha Bungalow Survey number — 277/5,
Street No. 4, Baner Gaon, Pune — 411045,
Maharashtra, India
CIN: U28112PN1990PTC226349

Ecoclean Machines Private Limited,

a company incorporated under the provisions of
Companies Act, 1956, having its registered office
at Plot No.T-42, T Block, Pimpri Industrial area,
Bhosari MIDC, Bhosari |.E., Pune - 411026,
Maharashtra, India

CIN: U29309PN2018PTC174142

Notice of hearing of the Petition

A Joint Company Scheme Petition under Sections 230 to 232 of the Companies Act, 2013
read with the Companies (Compromises, Arrangements and Amalgamations) Rules, 2016;
for the sanction of Scheme of Amalgamation (Merger by absorption) between Mhitraa
Engineering Equipments Private Limited and Ecoclean Machines Private Limited
(collectively referred to as the “Petitioner Companies”) and their respective Shareholders
and Creditors (“Scheme”) was presented by the Petitioner Companies before the Hon'ble
National Company Law Tribunal, Mumbai Bench ('NCLT') and was admitted by the Hon'ble
NCLT by way of an Order dated 14th July, 2025. The aforesaid Company Scheme Petition is
fixed for hearing for further consideration before the Hon'ble NCLT on 21st August, 2025 at
10:30A.M. or soon thereafter before Bench-IV of the NCLT Mumbai Bench.

If any person concerned is desirous of supporting or opposing the said Company Scheme
Petition, he/she/they should send to the undersigned Authorized Representative at below-
mentioned address, the notice of his/her/their intention signed by him/her/them or
his/her/their advocate, not later than two days before the date fixed for the hearing of the
Company Scheme Petition, i.e., 21st August, 2025. Where any person concerned seeks to
oppose the aforesaid Company Scheme Petition, the grounds of opposition or a copy of
affidavitin that behalf should be furnished with such notice.

A copy of the Joint Company Scheme Petition will be furnished by the Petitioner
Companies' Authorized Representative to any person requiring the same on payment of the
prescribed charges for the same.

Dated this July 30, 2025

... Transferor Company / First
Petitioner Company

... Transferee Company / Second
Petitioner Company

—_— — — — — — —————

On behalf of the PSeJ/itioner Companies

Mangesh Satyaprakash Agarwal
Email Id: finance.india@ecoclean-group.net
Address: Plot No. T-42, T Block, Pimpri Industrial area,
Bhosari MIDC, Bhosari |.E., Pune - 411026, Maharashtra, India

Asset Recovery Deparment ; 116276, Ganssh Khind-
Ursvarsily Road, Nexl b Hardikar Haspital,
Shivagnagar, Pune 411005 Ph, No. 020-25521528
Email : ARD.Punef@benkofindia.co.in,

Bank of India 1'_'}"'\

welatuon Ly Sl Eaadug

[(Under Section 13(2) of the Securitisation & Reconstruction
of Financial Assets and Enforcement of Security
Interest Act. 2002 (SARFAESI ACT)

The account of tha following Borrowear with Bank of India, Manjri Branch
having been classified as NPA, the Bank has issued notice under 5.13(2)
of the SARFAESI Act. In view of the notice on the last known address of
below mentioned Bomower/Guarantor, this public notice is being
published for information of all concemed

The below menboned Borrower'Guaranior 15 called upon to pay lo
Bank of India, Manjri Branch within 60 days from the date of publication
of this Natice the amount indicated balow due an the date together with
future intarest al confraciual rates, Ul the date of payment, under the
loanfand other agreaments and documents executed by the concemed
persons. As security for the bormowers” obligation under the zaid agreements
and documents, the respective assets shown against the names have been
charged to Bank of India, Manjri Branch

MName & Address of tho
Borrowers [/ Guarantors

Mr. Pratik Vaidhya, Mrs. Priva Pratik
Vaidhya, (Borroweri Mortgagor)
Both-at : Flat Mo, 104 & 105, Building
'CY, Shaurya Homes Co-op Housing
sochety Lid, 5. No-29, Dhanor, Pune -
411015, and Also at : Flat No. 03, B’

Outstanding
Amount

Rs.1,32.77.28049 (Contractual
dues up to the date of notice) with
further interest thereon & 8.20%
p.a. compoundad with monthly
rasts, and all costs, chargas and
expenses incurred by the Bank,

Wing, Nalaraj HSG Socety, Mear | till repayment
Shital Holal, Prmpn, Pune-411018
Nature of Facility : Lt ef Date of NPA
H L Demand Notice 20/05/2025
ome Loan 03/07/5025

Description of the Assets Charged to the Bank : Flat No-104 & Flat Mo,
105, Building *C'. Shaurya Homes Co-op Housing Society Ltd, 5. No-23,
Hizs No=-1/4, Hissa no-1/2001, Dhanori, Fune-211015. Bounded By .
Naorth : Fiat No. 103, South : Open Space, East: Open Space West : Fiat

o150 HDB FINANCIAL SERVICES LIMITED

Registened Offsca: Radhka, e Floor, baw' Cinden Hoad, Megangicea, Afrmedahad. Gugnat - 38000

REGIDNAL QOFFECE: 2 Floor, Wikson Housa, Oid Magardas Road, Maar Ambaoh Sutreay, Anidhen Easl,
b - 400069 and |= Variows Bramches In Malksrashlre,

Wfiereas; The Aufhonzed Oficer of HOB Financial Services Limited, under tha sacnlization and
repanstiuton of nandal assets and snforeament of secunty intereal Act 2002 (&4 ol 2002) and
gxarcseof powers condared undar section 1321 read with rules 3 of the securnty infarest (anfomement)
rukas, 02 szued demand natics fo the Bomawan's s Dedaiied Hereunder, calling upon the respeclive
borrraees 0 repey e amaunt menfioned in $he sad nofcr with all cosls, chamnes and axpenses
Bl cate aof payment within 60 Days: from tha date of receipt of the same. the said bormvaeral oo
borrcraess Raving Taled 0 repdny e amoinl, nolice & heceby ghaen 10 the Bormers! Co Barowers ard
the plabbc i ganeral fhat the uwdersignad nexaisa of powers confermed on him under Sechion T34) of
the sakd Act AW Rule 5 of he said riles has nken Symbalic Possession of S property descr bed
hersundar of the said act an the date manfionad alang-with. Tha bameweans in parlicsls and publicn
genaral are hansty caudoned not 1o deal with the property Bnd ary dealings with the proaperly wil ba
subject o e charge of HRB Financiad Sarvices Limied, for the amount specified theran wilh fufura
interast, costs and chameas from the reapective dale

Detarits af Ihé Bormoaer and co-barmower unoer scheduled predey, Wi lan aodminl rimbsans we na,
ousstanding dues, date of damand notice and pessesskon infomiation are givan haren below;

POSSESSION NOTICE

g | 1. NAME AND ADORESS OF THE BORROWER, CO-BORROWER'S | GUARANTOR'S, 2, LOAN
s ACCOUNT MO, 3. BARCTIONED LOAN AMOUNT &, DETAILS OF THE SECURITIIES 5. DATE OF
*| DEMAND NOTICE, 6. CLAIM AMOUNT N INR. 7. DATE OF POSSESSION

1 | 11 Borrower and Co-Borrowars:- 1. Madhura 5 Kuikarni, Rio: Saham Bungslow, Sr Mo, 7681, Flot
Mo.2Th, Ganesh Dalfa Housing Sceiedy, Sahakar bagar Pung - 411000 2 Sheinivas D Bulkarmd, 3.
Sachin Datlatrays Bulkarmd, 4. Shashiala Dattatraya Bulkarmd, All Rlac- Scham Bangakes, Sr
Mo TEE1, Pt Mo ITA, Ganesh Dalla Housng Sodely. Sahakar Magar Pune - 411005 2) Loan
Sccount Number:-T12541 1) Loan Amocund in INR: Re 37,17 8844 [Fupees Thily Seven Lakks
Eaverienn Thousand Eighl Mundred Eighty Foir Oniy) 4) Detall descriplion of the Security=
Wortgage Propsrly Schedule of the Security- I All that pece and pancel of Pinth Moo 274
Admeazuring grea 5454 S0 Mir oul of CTS No 2073, 2074 & J0TSPL) (Mow CTS Mo 2003 afiar
amalgamation} in a Regslared Co-0p Heg Scckety Bnown Ganashdalta at Fardas, Takas Pure, Dist
Puma. wethin the clly it of pune municpsl corporaton. 5 Demand Nodlce Date:-13.05 2025 &) Tetal
Amsaunt due in INR: Re.13.44 809,420 (Rupees Thirteen Lakh Fery Four Theusasd Nine Hundred
& Himely One - Paie Forty One Onlyp a8 of 00052025 &0 foture conlraciusl imtenest ) s
malizafion fogetherwith ingdental eapendes, costand charges elc, T Possession Dabe:= 28,07 2075,

1. The Bomowera Atentan iz invibed To Frowsions Of Sub-Sacton (5] OF Secton 13 08 The Aot In Respeci
Of Time Awailabla, To Redesm Tha SanpeaAgzed.

L. For Any Owection And Seitieenant Pease Contact MrKedar Patl, Mobile Ne. 9360112030
(Authorised OMicerl! Prabhat Dokbhands, [Collection Manages) Mobile No 9823584688 A HOB
Finaraia samvices, A Floor, Geels Sarkul, (oeal Colony, Faud Road Ko, Puns - 11065

Place = Pume Sdl- Far HDB Financial Services Limibed-
Date : 30.07-2025 Aihorised Signafory

PUBLIC NOTICE

MNotice is hereby given to all thal my client is negotiating with
Mr. Suman Kumar Saha and Mrs. Madhumita Saha ('said
Owners') for the purchase of Flat no. 2301, 23rd floor in Wing 4
— Elita in "Kalpataru Exquisite’, situate at Village Wakad ('Said
Flat') and more particularly described in schedule given below.
The said owners have informed my client that they are the joint
and absolute owners of the said Flat. The said Owners have
informed my client that the said fiat is currently mortgaged with
HOFC Bank Ltd. and the said loan is still subsisting and that
subject to the charge of the said HDFC Bank Ltd., their title to the
zaid Flat is clean, clear and marketable, and that the said
Owners have all the rights to deal with the said Flat in the
manner as the said Owners deem fit. That the said flat is
currently under construction and that the vacanl and physical
possession of the said Flat shall be given by the Promoter [
Developer, on or before 05th August 2025. That the said Flat is
not a subject matter of acquisition and / or requisition etc, and
the said owners have not received any notice/s to that effect.

Any person's having any right or claim in respect of said Flat
or part thereof by way of sale, exchange, mortgage, (except the
charge of the HDFC Bank Ltd.), charge, lease, license, lien,
inheritance, gift, trust, maintenance, coparcenary rights,
possession, easement/s, litigation, insolvency or otherwise
howsoever, are requested to make same known to undersigned
at address mentioned below, along with relevant documents,
within 15 days, failling which, my client shall proceed
accordingly, and right/s or claim/s if any, of any person/s nol
lodged within the said stipulated period shall be considered as
willfully abandoned, waived and given away by said person/s.

SCHEDULE

All that piece and parcel of the Flat bearing no. 2301
admeasuring about 72.23 sq. mis i.e. 777 sq. fis (carpet area),
along with enclosed balcony adm. 6.50 sg. mts i.e 70 sg. it as
well as open terrace adm. 7.73 sq. mis i.e. 83 sq. ft + dry terrace
adm. 2.24 sq. mits i.e. 24 sq. ft. on the 23rd floor of Wing 4 - Elita
in the schema known as “Kalpataru Exquisite” constructed on
the landed properly bearing S. no. 255/, 255/M/1, 255/1/2,
2851173, 256/3AM, 256/3A/2, 255/3B, 256/1/1, 286/2/1, 256/2/2,
sifuated at Village Wakad, Taluka Mulshi, District Pune and
within the limits of Pimpri Chinchwad Municipal Corporation,
along with all the rights in the common area and facilities and
restricted common areas and facilities.
Pune

Date: 29/07/2025 Adv. Nalin N. Bhat

Law Beacons,

Advocates and Corporate Legal Consultants,

G-1, Shatdeep CHS, 1032/B, Canal Road, Model Colony,
Shivajinagar, Pune — 411 016.Tel:020-25662210/91 75848963 (o).
Email: advbhat@lawbeacons.com

TATA CAPITAL LIMITED
Reg. Office: 11th Floor, Tower-A, Peninsula Business Park, Ganpat Rao
Kadam Marg, Lower Parel, Mumbai-400 013, India
CIN No. U65990MH1991 PLC060670

w

TATA

APPENDIX- IV-A
[See proviso to rule 8 (6)]

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6)
of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor
(s) that the below described secured assets hypothecated/charged to the Tata Capital Limited
(TCL) (transferee of Tata Capital Financial Services Limited pursuant to and approved Scheme of
Arrangement by NCLT), the symbolic possession of which has been taken by the Authorised
Officer of Tata Capital Limited (TCL) on the 09th February 2024, will be sold on “As is where is”, “As
is what is”, and “Whatever there is” on 2nd September 2025, for recovery of Rs.1,66,37,187.79 (
Rupees One Crore Sixty Six Lakh Thirty Seven Thousand One Hundred Eighty Seven Rupees
and Seventy Nine Paise Only) as on 31st May 2025 to the Tata Capital Limited (TCL) from
Borrower/Guarantors, S.M.R. Pliable Industries India Pvt. Ltd. (“Borrower”), Mr. Akash Pramod
Chopra (“Guarantor”), Mrs. Shveta Akash Chopra (“Guarantor’). The reserve price will be Rs.
1,10,84,000/- (Rupees One Crore Ten Lakh Eighty-Four Thousand Only) and the earnest money
deposit (EMD) will be Rs. 11,10,840/- (Rupees Eleven Lakh Ten Thousand Eight Hundred Forty
Only).

For detailed terms and conditions of the sale, please refer to the link provided: -
http://bit.ly/Am8p711 in the website of Tata Capital Limited (TCL) i.e. www.tatacapital.com. This is
also a mandatory notice of 30 days as per the provisions of SARFAESI Act, 2002 read with
Rule 9(1) of the Rules to the Borrower/Guarantor(s)/Mortgagor informing them about
holding of sale on aforesaid date.

SCHEDULE
DESCRIPTION OF HYPOTHECATED ASSETS/MACHINERIES
S.No Supplier Machinery | Qty
1 Industrial Controls & Roto Rhino SXR49 (4900MM) { 1
Appliances Pvt Ltd
2 Industrial Controls & [MS CNC Mould MS CNC mould of 1000 mm (W) x 1300 3

i Appliances Pvt Ltd mm (L) x 160 mm (H) Antiskid top with good finish
3 “Industrial Controls & |[MS CNC Mould MS CNC mould of 1100 mm (W) x 1300 | 4
Appliances Pvt Ltd mm (L) x 160 mm (H) Antiskid top with good finish
4 Industrial Controls & | Double wall insulated Vaccine Box. Capacity 25 Lirs 1
Appliances Pvt Ltd

Date: 29/07/2025
Place: Pune

For Tata Capital Limited
Sd/- Authorised Officer

MITCEN

Solutions for Sustainable Tomorrow

MITCON Consultancy & Engineering Services Limited
Registerad Office: Kubara Chambars. Shivajl Nagar, Pune 4110035, Maharashira, India.
Contact Person; Ankita Agarwal, Company Secretary & Compiance Officer
Telephome: 020 = 25534322 M 25533309 ] E-mall id: ca@mitconindia.com
Website: www mitconindia.com
Corporate Identity Mumber: LTS140PN1962PLCD2EDE3

NOTICE IN RELATION TO FORFEITURE OF
PARTLY PAID-UP EQUITY SHARES

Notice is hereby given that MITCON Consultancy & Engineening Services Limited
(‘Company’) has forfeited the partly paid-up equity shares on which the cali money
remained unpaid.

The Board of Directors at its meeting held on July 28, 2025, approved the forfeiture
of 261,404 parily paid-up equity shares of face value T10/- each (partly paid-up
19~ per share comprising T2.5/- towards face value and T16.5- each towards
securities premivm), on which the firsst and final call money remaing unpaid, in
accordance with the provisions of the Companies Act, 2013 and rules made
theraunder, the Articles of Association ofthe Company, and the Letier of Offer.

The Notice of Forfeiture of parily paid-up equity shares and amount paid thereon
dated July 29, 2025 have bean sant to the partly paid-up equity sharaholders on
Juby 29, 2025, For any queriesicomespondence, kindly contactthe Company ar the
Registrar at: MUFG Intme India Private Limited {Formerfy Link Intme India
Private Limited).

Registered Address: C 101, 1° Floor, 247 Park. L.B.S. Marg, Vikheali (West),
Mumbai - 400083, Maharashira

Contact Person: Mr, Shanti Gopalakrishnan

Telephone: +91 8108114948, Fax; +01 224018 6195

E-mail: mitcon.callmoney@n. mpms.mufg.com

Investor Grievance E-mail: micon.calfmoney@in.mpms.mufa.com

Website: hitps:\in mpms.mufg.com!

SEBI Registration Number: INROOO004058

For MITCON Consultancy & Enginearing Services Limited
On behalf of Board of Directors

Sdi-

CS Ankita Agarwal

ompany Secretary & Complance Oificer

Plzace: Pune
Date: Tuesday, July 23, 2025

RBL BANK LTD.

dprrg La bk

charge of RBL Bank Ltd. for an above-mentioned amount and interest thereon,

RBLEANK  REGISTERED OFFICE; 15t Lane, Shahupuri, Kothapur-416001
Mafignal Office: &th Floor, Techniplex-l, Off Veer Savarkar Flyover, Goregacn (West) Mumbai - 400062

Symbolic Possession Motice (For Immovahle Property) Rule 8(1)

¥Whareas, the undersigned being the Awthorized Officer of RBL Bank Ltd. under the Securifization and Reconstruction of
Financial Assets and Enforcement of Secunty Interast Act 2002 and In exerciss of powers conferred under section 13 (12) read
with Rule B & 9 of the Security Interest (Enforcameant) Rules 2002, issued a Demand Nofice in the Loan Account & cafled upon
the borrowess to repay the amount mentioned in the notice tatal outstanding amaount in the aforesaid Loan Accouni Nos, within
6 days from tha date of receipt of the said notice (ihe details are mentionad in the below mentioned table). The bormower
having failed to repay the amount, notice Is hereby given to the barrower and the public in general that the undersigned has
taken the Symbolic Possession of the properties described herain below in exercise of powers conferred an him under
Section 13{4) of the said Act read with Rule 8 of the said rules on the below menboned date. The borrower in particular and the
public in general are hereby cauboned not 1o deal with the property and any dealings with the property will be subject to the

Appealed to people that,
briefcase of my client Mr.Nitin
Prabhakar Waikar, R/at-
Baramati, Tal-Baramati, Dist-
Pune has been misplaced in
which all the original documents
1.e. Original Sale deed at
Sr.No.5537/2004, dt.17/12/2004
of property bearing Flat No.11
admeasuring 620 Sq.fi Le. 57.62
S5q.Mtrs Super builtup area on

Loan Account Nos., Name of the Borrowers,

First Floor in the building known

Branch shall be entitled o proceed against the above secured assats
under section 13(4) of the Act and the applicable Rules entirely at the
risks of the concemed Borrower! Guaranior as to the costs and
CONSEquUences

In terms of provisions of SARFAES] ACT, the concerned
Bomower/Guarantor are prohibited from transfeming  the above said
assets, inany manner, whether by way of sale, lease or otherwise without
the. prior written consent of Bank of India, Manjri Branch Any
confraveniion of the said povisions will render the concemed
persaons liable for punishment and for penally in accordance
with the SARFAES] Act

Far more details the unserved returmed notices may be collected from the
undersigned
Flace: Pune
Date : 03OTI2025

Authorized Officer,
Bank of India

Address of Correspondence
ASP:= Musalman Vadi, Tesanagi Tal- Gaganbawada Dist-
Kedhapur -416206

Loan AlcNo.: 808007630025, B0000TE28072
Loan Amount : Rs. 10,57 584/- Rs.6 83175/
NPA Date : DB/0202025

13(2) Notice dated ; 231052025

13(2) Notice amount : Rs. 18,03 775/
Symbolic Possession: 28/0772025

All the piece and parcel of the Milkat No 576 Aneal- 11381 50
MTRS {alongwith building consinscied thereon) Near Parvati
Medical Store, Kale Road, Tsangi, Gaganbavada Dist-
Kolhapur-2 16206 Bounded and surrounded by....
OUnortowands East: Hoad.

Onor towards South: Property of isak Daud Thodage

On or towards \West: Property of Jamir Babalal Thodage
Onor towards North : Property of Raju Balu Nakada,

MNo.102 & Staircase 13{2) Notice details and Symbolic Possession Date Description of Mortgages: Praperty as "Sanghavl Township®, A-
If the concemed Borrower/Guarantor shall fail to make payment to Bank | | 1) Jamir Dhondiram Nakade (Applicant & Morigagor) Property owned by: Jamir Dhondiram Nakade & Building, c'jnfjtr“m":'“ upon Plot
of India, Manjri Branch as aforesaid, then the Bank of India. Manjri | | 2) RukiyaDhondiram Nakade (Co-Applicant & Mortgagor) Rukiya Dhondiram Nakade No.13 & 16 in Gat No.119 of

village Jalochi, Tal-Baramati,
Dist-Pune- along with Index Il &
Original Registration Receipt
have been lost. If anyone finds
the briefcase please contact on

the address mentioned below.,
Adv. Navnath Tukaram Bhosale

Baramati, Dist-Pune
(Mob.No.BBO5STT1111

Place : Kolhapur
Date : 291072025

Your attantion is invited to provisions of section 13(8) of SARFAESI Act for redemplion of secured assats ie. proparty mentionad
harainbelora by tendering the aforementioned outstanding dues togetherwith all costs, charges and expanseas incurred by our bank,

REBL Bank Lid,
Authorized Officer « Amar Patil

Phoanix ARC

Phoenix Arc Private Limited

REGISTERED OFFICE: 3rd Floor | Wallace Towers (earlier known as Shiv
Building) | 139/140/B/1 | Crossing of Sahar Road and Western Express
Highway | Vile Parle (E), Mumbai - 400 057

Whereas, the Authorized Officer of Phoenix ARC Private Limited (acting as trustee of Phoenix Trust as mentioned on the below table
column) (Phoenix) under the securitization and reconstruction of financial assets and enforcement of security interest act, 2002 and in exercise
of the powers conferred under section 13(2) read with rule 3 of the security interest (enforcement) rules, 2002 issued demand notices to the bor-
rowers, co-borrowers, guarantors as detailed hereunder, calling upon the respective borrowers, co-borrowers, guarantors to repay the amount
mentioned in the said notices within 60 (sixty) days from the date of receipt of the same. The said borrowers, co-borrowers, guarantors having
failed to repay the amount, notice is hereby given to the borrowers, co-borrowers, guarantors and public in general that the authorized officer of

NOTICE

@ Ch ﬂl.‘:l'c HOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
PR | corporate Office : Choda Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-500 032, T.N.
DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
The undersigned being the Authorized Officer of Cholamandalam Investment and Finance Company Ltd. (the Secured Creditor) under the Act
and in exercise of the powers conferred under Sec. 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Sec. 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the
said notice. The undersigned reasonably believes that borrower(s) is / are avoiding the service of the Demand Notice(s), therefore the service of
notice is being affected by affixation and publication as per Rules. The contents of Demand Notice(s) are extracted herein below :-

Thirty-Two and Forty-Three Paisa Only} only out of which Rs. 45,31,441.90is lowards the company has taken possession of the property described hereunder in exercise of powers conferred on him under section 13(4) of the said

A i i b i act riw rule 8 of the said rules on the dates mentioned along with. The borrowers, co-borrowers, guarantors in particular and public in general are S. Name & Address of the Loan|  Dt. of Demand Description of the Property / Secured Asset
principle, Rs.27,10,839.53 - iz towards interest/penal interest, Rs. 2,700.00 is , : [ M SO : . No. Borrower/s & Co-Borrower/s Amt. | Notice & 0/s. Amt.
towards Other Charges (loan wise detail provided in above table) hereby cautioned not to deal with the properties and any dealings with the properties will be subject to the charge of Phoenix for the amount spec-

R e R A . ified therein with future interest, costs and charges from the respective dates. Loan A/C. No(S). :XOHLSAA00001896434 25 07.2025 |A!l the piece and parcel of property bearing flat No.4 on
ou are also liable o pay future interest af (e contractual rate on the afarasaid amount || petails of the borrowers, co-borrowers, guarantors, properties mortgaged, name of the trust, outstanding dues, demand notices sent under sec- 1. Mr/Mrs. Arun Surendra Jadhav < | Rs. 20,07,927/- |the second floor admeasuring 60.68 Sq mtrs i.e 653 Sq
together with incidental expenses, costs, charges, etc., in the event you fail to repay tothe | | tion 13(2) and amounts claimed there under are given as under: 2. Mr/Mirs. Prabhagati Surendra Jadhav 2 | (Rupees Twenty |t Dult up situated in Madhuban Residency constructed
Bank the aforesaid sum of is Rs.71,49,732.43 (Rupees Seventy-One Lakh Forty-Nine Demandinoliceidata All Are R/0. - Sr No-18 A Molacha Odha Opp| =~ | = Lakhs Seven |O Property bearing Revision No.59/3A+2F/2 Plot No.
Thansand Suven Hundred Thirty-Two and Farty-Thrae Palsa Orly) with further intarest § - Name of ALTHDENEHL SO G T, Details of the 2. Date of Symbolic/Physical Possession ! Trimurti Gurage Satara, Satara, Maharashira| < | Thousand Nine :)f1 F?g I\i/\l,ct)ruefﬁoiagagulgiltarlig g;;rsaatgga \rllvclitgc;natsh(feollll?\;\i
a4 stabed ahove i terms of this nofice under Section 13(2} of the Act, the Bank will Trust | Co-Borrower, Loan account No., Loan amount securities 3'. Amount due in Rs. h41,3003 ALSO tAtR: F:\tl |\|59‘}32ng /Fér Il;/:tadmul%a;n : sHundrngT\)MentV East-%{ S.No 5g/l§A+2|:/2 South - Flat |\L|Jo 3 West - Plot

o _Gartki 3 ) - esidenc s a+2¢ ,| &£ | Seven Only) as on I : .
exercise all or any of the rights detalls under Sub-Section (4) of Section 13 and UNGET || 7ryciee | RAMESH SAHDEV SONAWANE (SIDIW OF SAHDEV | Al ThatPieceAnd | 1) Demand Notice Date 24-05-2019 Saidapurﬂeaf Eaidapurgus Stand Satara 415001 23.07.2095 | |No- 12 in approved lay out plan North - Plot No. 10 in
otherapplicable provisions of ihe saif Act of | SONAWANE) Sector No- 21, Plot No- 108, M. No- 387, | Parcel Of Mortgaged | 2) Date of Physical Possession- , , , approved lay out plan.___ _ -

The undersigned in exsrcise of powers confarred under Section 13(2) af the said Act call | - [Phoenix | Nigadi Pradhikeran, Pune ~ Pune Maharashtra,(india)-411044 | proporty Of Flat No 04, | 24-07-2025 The BoTowe(s) e erehy aqvsd 1 Compy il e ertad Nolce(s)and (o ey e Gemand amourt mertored erein and ererabove AN G0 s
unnn yoi to'jaintly and severally dischane in full {he Bank's Rability amounting to Trust | HARSHAL RAMESH SONAWANE (S/DW OF RAMESH 15t Floor Ambika | 3) Amount due in Rs. 26,34,984 rom the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses till the date of realization of payment.

The borrower(s) may note that Cholamandalam Investment and Finance Company Ltd. is a secured creditor and the loan facility availed by the Borrower(s)

Rs.71,49,732.43 (Rupees Seventy-One Lakh Forty-Nine Thousand Seven Hundred | |FY21-2) ﬁ?g(‘:\ivgg‘éﬁi)ka?:ﬁtoguﬁg qu1né li/llghla\lgshl%&(lr%ia)ﬁ% 0337’ Residency, Sr No 46/3/ | (Rupees Twenty Six Lakh Thirty Four is a secured debt against the immovable property / properties being the secured asset(s) mortgaged by the borrower(s). In the event borrower(s) are failed to

Thirty-Twa and Forty-Three Paisa Only) along with the future intarest plus penal inferest \ 9 A ¢ Nurber: LXPIM00315.16001720 9/10/3/2,Metro Hospital, | Thousand Nine Hundred & Eighty discharge their liabilities in full within the stipulated time, The Secured Creditor shall be entitled to exercise all the rights U/s. 13(4) of the Act to take possession

& 13% P A Till the payment of duss in full, incidantal expansas and other cost within 60 I_oan :count élm i_r- 4'Rs.24 98-9411 R Twent Baliraj Garden Four Only) Due And Payable As of of the secured assets(s) including but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules

dayvs from the date of thiz notice falling which further action shall be taken as per oan Amount Sanctioned:Rs.24,93,941/- (Rupees Twenty . o : ; thereunder and realize payment. The Secured Creditor is also empowered to ATTACH AND / OR SEAL the secured assets(s) before enforcing the right to sale
2 g P Four Lakh Ninety Eight Thousand Nine Hundred & Forty One | Rahatani, Haveli, Pune, | 24-05-2019 With Applicable Interest . ; - .

provisions of section 13(4) of the sald Act. Datalls of the secured assats /properties u y Eig u u y ’ ’ ' ' I or transfer. Subsequent to the Sale of the secured assets(s), the Secured Creditor also has a right to initiate separate legal proceedings to recover the balance

et Sl it sl s Rt : Only) Maharashtra - 411017 | From 25-05-2019 Until Payment In Full. dues, in case the value of the mortgaged properties is insufficient to cover the dues payable to the Secured Creditor. This remedy is in addition and independent
Hilg il 5 iliTHANY DEQN ML 0 fraina ' (Trustee | INDRAJA SUHAS BHAKARE (S/D/W OF SUHAS BHAKARE) |  All That Piece And 1) Demand Notice Date 24-03-2018 of all the other remedies available to the Secured Creditor under any other law.

You are further put on notice that in terms of Section 13(13) of the Act you shali not of |G- 2 Gloraus Park Sec. No- 3, Indrayani Nagar, . Bhosari, | Parcel Of Morigaged | 2) Date of Physical Possession- The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Section 13(13)

transfer by way of sale/lease or otherwise part with the possessionof the secured assels Phoenix . 25.07-2025 of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or transferring by way of sale, lease or
refarcad to i this natice without abtaining written consent of the Bank, The notice has Trust | Pune, Maharashtra (India)-411039 Property Of Flat No 103, b A t due in Rs. 13.20.028 otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior written consent of the Secured Creditor and non-compliance
heen issued without prejudice to the nther legal right / remedies available to the secured FY | Loan Account Number: LXPUN00315-160005880 1St Floor, Mahalaxmi (}Lu ;‘S’”“ Thirltj:er:n L:I;h o with t.r}erz]ibove is an offence leImiSht?ble und?r Sectrion 29 of the said Act. The f(ppy of the Demand Nolticf? is e;]vailable with the undersigned and the borrower(s)
creditor to initiate any other legal proceedings/action as deemed fit and necessany under 20-9) | Loan Amount Sanctioned:Rs.12,77,255/- Vihar Gat No 579, Nr. Thoisand &Twenty Six Only) Due Anz may, if they so desire, can collect the same from the undersigned on any working day during normal office hours. Sd/-
the provisions of any ather 2w for the time baing in force OR to proceed with the already (Rupees Twelve Lakh Seventy Seven Thousand Two Hundred & | Panta Nagar Vasahat, | pavaple As of 23-03-2018 With Place : Satara, Maharashtra Authorized Officer
initiated legal actions in normal course. You are also put on notica that any contravention Fifty Five Only) Chikhali, 412114 Pune | Applicable Interest From 24-03-2018 Date : 25.07.2025 For Cholamandalam Investment and Finance Company Limited
of the injunction/restraint &s provided endar the Actis an offence. Maharashtra Until Payment In Full.”
Please comply with the darmand under this notice and avoid 2oy unpleastnass, In casa of '
it bl oS Bt it bl BB e 4 PLACE: PUNE AUTHORISED OFFICER

non-gompiance, further naediul action will be restored to, iodding you [Eabla forall costs
and consequences. Yours faithfully
For HOFC Bank Lid

Pankaj Lathe, Authorized Officer

DATE: 30.07.2025

FOR PHOENIX ARC PRIVATE LIMITED,

epaper.financialexpress.com

Pune



